FIR No. 316/19
PS: Pahar Ganj
State Vs. Shabir Dandoo

11.05.2020

Present: Sh. K.P.Singh, L.d. Addl. PP for State.

Sh. Rajeev Singh, Ld. Counsel for accused-applicant Shabir

Dandoo.

This is fresh application for grant of reguiar baﬂ; Re checked
and registered.

Case pertains to commission of offence u/s 376 TPC. Notice

is required to be issued therefore, to the prosecutrix.

Issue notice to the prosecutrix as well as to the State. Reply '

be filed on or before next date of hearing.

For consideration, put up on 21.65.2020.

.(Neglofer , Perveen)
ASJ (€Central)THC/Delhi
' 11.05.2020
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FIR No. 21/10

PS: Sadar Bazar

State Vs. Sanjay Prakash
11.05.2020

Present: Sh. K.P.Singh, Ld. Addl. PP for State.

Sh. S.S.Raghav, Ld. Counsel for complainant.

Sh. Ashok Kumar, Ld. Counsel for.a,cc_:ilsed-

applicant Sanjay Prakash. .

Ld. Counsel for accused-applicant submits Lhaf the prescribed
medication is not being provided to the accused- apphcant as 1t is not av auable in
the Jail Dispensary however, as per report filed by the Medical Officer Jail
Dispensary Central Jail No.l, all the medicines are b?i'"é orevided (0 the
accused-applicant from the Jail Dispensary and accused dt)lf; cant on regular
basis is being treated by Jail visiting ‘doctors and J.;ul visiting paychiatry
specialist for complaints of decreased sleep, increased WOoITY, decreased inierest
in work, unable to concentrate and anxiety. Ld. Ccunbe‘ for accused phcar-
submits that for his psychiatric ailment, he was prescnbud fhe Sditines: by the

private hospital which is now not being made available o Hitin; howew éf, the

name of the particular medicine is not known to him: N() Sich geoiind has been

raised in the application before me. Ld. Counsel for the *ar'c“iae’u—apph,en seeks

some time to file on record the documents pertaining to the: prmuﬂ,m,rz that- was

being availed of by the accused-applicant and ‘was really Sifdeifie’ for

psychiatric ailment Le. bemg faced by him. Needful may ‘e doie within lDday,
~ar™ o S T i

from today.

For consideration, put up on 30.05.2020. B
("\Teeim"/i"' j

- ASY(Geffral THC/Delbi
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FIR No. 123/17
PS: Crime Branch
State Vs. Emeka Ifoh Stephen
11.05.2020 7
Present:  Sh. K.P.Singh, Ld. Addl. PP for State.
None for accused-applicant. |
This is a fresh application received for release of aceused
Emeka Ifoh Stelg%/l‘? personal bond in case FIR No.123/17. -
Issue notice in the application to the Stéte for next date of
hearing.

For consideration, put up on 15.05.2020.

(Neelefer 1d¥ Perveen,
ASJ (Central) THC/Delhi
. 11.05.2020

Scanned with CamScanner



FIR No. 362/15

PS: Karol Bagh
State Vs. Amit Kumar Singh

11.05.2020
Present: Sh. K.P.Singh, Ld. Addl. PP for State.

None for accused-applicant.

1.d. APP submits that IO is not present and the 1ep1y has not

been filed.

For reply and arguments, put up on 28.05.2020.

\Neelof / /
AS]T (Cerftral)T HC/Delhi
| 11.05.2020
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FIR No. 491/15
PS: Subzi Mandi :
State Vs. Manish @ Munshi

11.05.2020
Present: Sh. K.P.Singh, L.d. Addl. PP for State.

Sh.Gaurav, L.d. Counsel for accused—applicanft"Mahish @
Munshi. A |
Report of the IO is on record that medical record could not be
verified for want of original documents. Original set is filed in the court by
the Ld. Counsel for the accused-applicant. The same be handed 6ver to the
IO for verification and report | |
Family status be also verified along w1th medic,‘l record

For report and consideration, put up on 15 05 ”6)2{)

(Neelofer Ap

a Perveen)
AS]J (Central)THC/Delhl
3 . 11.05.2020
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FIR No. 224/19
PS: Kamla market
State Vs. Sameer

11.05.2020

Present: Sh. K.P.Singh, Ld. Addl. PP for State.

Sh.Tanuj Sharma, Proxy Counsel for Counsel Sh.Varun

Dhingra.

Sh.Zeeshan Sikanderi Advocate appears for the complainant
and undertakes to funrish memo of appearance. Ld. Counsel submits that
copy of the application has not been supplied to him. Ld. Counsel submits
that they shall exchange their respective é—maﬂ IDs for soft cbpy of the
bail application. |

e
Reply is filedof o Slals-

For consideration, put up on 26.05.2020.

11.05.2020
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FIR No. 34/20
PS: Kamla Market ¢
State Vs. Jaid

11.05.2020
Present: Sh. K.P.Singh, Ld. Addl. PP for State.

Sh. Harish Kumar,Ld. Counsel for acr'used apnhcant
Fresh application is received. Be checked and re g ed
- The applicant .seeks clarification of order dated 5.5.2020
| passed by the court of Sh.Mohd. Farrukh, ASJ, Central, THC, ‘Delhi. Ttis -
informed that Sh.Mohd. Farrukh, Ld. ASJ as per roster would be holding
court on 14.05.2020. Put up the application before hira cn 14.05.2620.

(Neelb‘le.:V BT T er\feen)
ASJ (Central). THC/Delbi
) 1\1(_)5 2020
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FIR No. 40/20
PS: Kamla Market
State Vs. Imran

11.05.2020
Present: Sh. K.P.Singh, L.d. Addl. PP for State.

Sh. Harish Kumar, Ld. Counsel for accused-applicant.

Ld. Counsel for accused-applicant subrﬁits that the prosecutrix
is the wife of the accused—appliéant and that the chargesheet is likely to be__
filed within 3-4 days. The matter pertains to offence u/é 376 IPC. Notice is
required to be issued to proéecut}'ix. | |

Issue notice in the application to the State and the prosecutrix.

Reply be called for along With status of the chargesheet.

For consideration, put up on 19.05.2020.

(Neelofer AbidaPerveen)
tral) THC/Delhi
11.05.2020
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FIR No. 187/19
PS: Sadar Bazar
State Vs. Wasim Akram

11.05.2020

Present: ~ Sh. K.P.Singh, Ld. Addl. PP for Siate.

Sh Harish Kumar, Ld. Counsel for accused-applicant.

Fresh application for interim bail is received. BF- Check_ed and
registered. | |

This is fresh application for grant of intwlm bail for two
months on behalf of accused-applicant Wasim Akram on the ground of
birth of a baby.

Issue notice in the application to the StatF ’

Medical record along with family status be ven 1ed

IO to flle report on or before next date of heormv

For report and arguments, put up on 18.05.2020 as per =~

request. : } R ' N
S
(\IerllofexNAblua BT
A

AS] (Centrgd

11 .DD.Z’.UZO
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FIR No. 302/18
PS: Paharganj
State Vs. Dharam Singh @ Vicky

11.05.2020

Fresh application received by e-mail.
Present: Sh. K.P.Singh, Ld. Addl. PP for State.

Sh. Suraj Prakash Sharma, Ld. Counsel for accused-app'liéant

Dharam Singh.

This is an application for grant of interim bail for 45 days on
behalf of accused Dharam Singh in case FIR NO.302/18 on the ground of
illness of wife. '

Issue notice in the application to the State.

Medical record along with family status be verified.

IO to file report on or before next date of hearing‘

For report and arguments, put up on 19.05.2020. At request of
Ld. Counsel, put up on 20.05.2020.

(Neelofer fbida Perveen)
ASJ (Céntral) THC/Delhi
" 11.05.2020
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FIR No. 47/19
PS: Crime Branch
State Vs. Munish Gautam

11.05.2020
Present: Sh. K.P.Singh, Ld. Addl. PP for State.

Sh.Deepak Ghai, Ld. Counsel for accused-applicant.

Fresh application for interim bail is received on e-mail
through Co-ordinator. Be checked and registered.

Ld. Counsel for accused-applicant submits that family of the
accused-applicantggonsist'mg of his wife who hails from.the North East
and minor son is on the verge of penury and that the funds for everydayﬂ
expenses also cannot be accessed by them as the m'oneyr is to be withdrawn
from his bank account by the accused-applicant. |

I.d. APP seeks some time for addressing arguments on the
ground that the IO is not present and the reply has not been ﬁled.

Family status be verified.

For report and consideration, put up on 18.65.2020 as per

request of Ld. Counsel for accused-applicant.

N

(Neelofer a Perveen) -
ASJ (Central)THC/Delhi

11.05.2020

Scanned with CamScanner




FIR No. 169/19
PS: Chandni Mahal
State Vs. Adil Hussain

11.05.2020

Present: Sh. K.P.Singh, Ld. Addl. PP for State.

Sh..M.Af Qureshi, Ld. Counsel for accused—-applicant Adil

Hussain.

~ Reply is already on record. As per reply filed, three previous

regular bail applications of the accused-applicant stand dismissed: earlier.
Orders are not annexed W1th the applications for the court to consider any
. change in the 01rcumstances since the dlsmlssal of the previous bail
apphcatlons Ld. Counsel seeks some time to f11e orders passed n the
previous bail applications. Orders to be filed within one week from today. |

For consideration, put up on 27.05.2020.

(Neelofer " Ta érveen)
- ASJ (&éntral)THC/Delhi
'11.05.2020

Scanned with CamScanner



FIR No. 343/19
PS: Kashmere Gate
State Vs. Amit Kumar

11.05.2020 |
- Present:  Sh. K.P.Singh, Ld. Addl. PP for State.

None for accuséd-applicant Amit Kumar. _

Fresh application for bail is received on c_:—rhail through Co-
ordinator. Be checked and registered. |

‘This is an application for grant of reguléf bail on behalf of |
accused Amit Kumar in case FIR NO.343/19 albng with claim of -
juvenility. |

The Co-ordinator informs that link could not be established .
with thé Ld. Counsel for the accused—applicant _er a chex n_leeting. |

Ld. APP submits that reply has not bee_zﬁ recewcd

Reply be alsq called for the next date of hearing.

For‘ arguments, put up on 18.05.2020. | |

Order bé forwarded on e-mail.

(N eelofeﬁ%

ASJ (Central)THC/Delhi
e - 11.05.2020

Scanned with CamScanner




FIR No. 201/18

PS: EOW

State Vs. Manoj

11.05.2020

Present: Sh. K.P.Singh, Ld. Addl. PP for State.
None for accused-applicant.

In the interest of justice, for consideration put up on

(Neelofer Aﬁ'ﬁ%@n)

ASJ (Central)THC/Delhi
11.05.2020

27.05.2020.
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FIR No. 139/11
PS: L.P.Estate
State Vs. Anadil Hasan & Ors

11.05.2020
Present: Sh. K.P.Singh, Ld. Addl. PP for State
Sh.Vikas Padora, Ld. Counsel for aceused-applieant Raju Lal

Jaat.

Fresh application for regular bail is received on e-mail
through Co-ordinator. Be checked and registered.

Hearing has been conducted through Vldeoconferenrmg nsing
Webex portal.

Ld. APP seeks some time on the groand that nelt‘ler the lO is
present nor reply has been filed. Ld. APP further subnuts that copy of the
bail application has not been received by the prosecution on e-mail.

The Co-ordinator shall ensure that copy of the bail application
is forwarded to the prosecution today itself. |

IO to file reply on or before the next date of hearmg |

For consideration, put up on 15.05.2020. o

Order be forwarded via e-mail.

11.05.2020

Scanned with CamScanner



FIR No. 398/18
PS: Nabi Karim
State Vs. Arjun @ Prem

11.05.2020
- Present: Sh. K.P.Singh, Ld. Addl. PP for State.

Sh. Navin Gaur, Ld. Counsel for accused- appllcant Arjun @

Prem.

Fresh application for regular bail is received. Be checked and
registered. | |

Ld. Counsel for accused—applicant submits that the trial stands
concluded uthat' even final arguments were addressed however, the
judgment is yet to be pronounced and that in view of thc natlonﬂl
Jockdown in the wake of the outbreak of Covid-19 Pandenn the matter for
judgment along with the other matters has been _110\&"_,:_3.dj011r11ed to
10072020, B

It is subrmtted by Ld. APP that the matter 15 at rhe ctage of
pronouncement and the accused-applicant does not haVe cle.m antecedents
and that pronouncement matters are likely to be prepudcd n the ﬁnal
arguments have been concluded at which Ld. Coungd, __t01 ~accused-
applicant submits that the main matter is pending in tl-le.conrt of MsC‘haru
Aggarwal, Ld. ASI, Delhi and that the present bail application may
therefore be adjourned for 15.05.2020 on which date the Ld.AS] is notified
to be on duty. | |

As prayed for, for consideration, put up on 13 05 202()

N%
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10 to file reply on o;'\ next date of hearing. |

(\Neelo@%

AST (CentsaD THC/Delhi
. 11.05.2020 -
AT 11:00 am

At this stage, 10 appears and files reply.

(Néelmr AR Perveen)
ASJ (Ceftra) THC/Delhi
11.05.2020
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FIR No. 415/2015
PS: Kotwali
State Vs. Lalit @ Babloo

11.05.2020
Present:  Sh. K_.P.Singh, Ld. Addl. PP for State with 163 7 S1 Daya.Nand.

Sh. Faraz Khan, Ld. Counsel for anll"ttd-aerll\ ;ant.

Hearing has been conducted through videoconizrancing using
Webex Portal. |

This is an application ‘for grant of interim bail. 1t is put up fo
the Ld. Counsel for the accused-applicant that interirm uml is >0ught on
what ground at which Ld. Counsel submits that 'annm b'ul is, Jc;rr"'—"rred on
the ground that wife of the accused-applicant hdd suffel w a fmc*ure a year
ago and is not keepmg well and is not able to m:maue mﬁ t “, cam of
herself and the minor child and also on the ground t'mt moi h“f oF the
accused-applicant in an accident has cut his hands 'hlf' w0 \"mfh he 1v not m
a position {0 harvest the standing crops as he bc,lonnﬂ ro a "umly of
farmers and therefore, hlS personal presence ig reqmreﬂ 18] halVLSt the
crops as his brother is 1ncapa01tated It is put tQ Ln\, ;Jd C nunbel for
accused-applicant that no document either of 1lme<Q 'Ji w d‘L 01 Lha. 01 the,_
injuries suffered by the brother of the ac}cused-applm_aq; ‘}pqgé}\ed 3.19.1,1“
with the application. | NG L

Ld. APP submits that im:a:lﬂ;ﬁNisgf di.fectti_éné .c'o;r._xt':-ﬁuéa morder
dated 02.05.2020 SHO has filed report that the ‘facuu‘u‘ Jruymeb _éqf_féréd

by the brother of the accused could not be Vnnfwu fue o nauonax |

N

\
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lockdown in the wake of outbreak of COVID-19, a‘sll the address of the
ac%%sed-iggi_cant pertains to Bulandshahr and some mofe time is- required
forverify factum of the injuries suffered on the person of the brother of the
accused-applicant. The accused-applicant is directed fo furnish medical
record in respect of the ailment of wife and treatment availed by the
brother of the accused-applicant to further facilitate the IO concerned in
verification of the factum of the injuries suffered within one week from

today with advance copy served upon the prosecution.

(Neeloki“ ﬁbgda Perveen)
~ ASJ (Cerirai) THC/Delhi
11.05.2020

ConL
For report, put up on 20.05.2020.
A
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FIR No. 309/19
PS: Crime Branch
State Vs. Jarnail Singh

11.05.2020
Present: Sh. K.P.Singh, Ld. Addl. PP for State.

Sh.Hitesh Sharma, Ld. Counsel for accused-applicant Jarnil

Singh.

Hearing has been conducted through videoconfcreﬁcing- using
Webex Portal.

Ld. APP submits that reply of the IO has been received on e~
mail however it is on the merits of the case of the prosecuiion againgt the
accused and neither the farmly status has been verlfled nor Lhu medlf al
documents annexed along with the apphcatlon ar,,u fa(‘thm of
hospitalization of mother of the accused- apphcant e

IO to verify and report in respect of the mecucal 10011mef1*s
annexed as Well as the family status as also the facturn of hiospitalization of |
the mother of the accused-applicant. T

|_-.. o g
el i

For report and con31derat10n put up on lq 05 ’@"0 ;
Oudi Yo be ,ﬁumdmd ou e ww@ /4

(Neelofer + _
AS]J r\tral)'LIC/Delhl
: c0 - 11.05.2020
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FIR No. 245/18
PS: Nabi Karim
State Vs. Parveen Kumar

11.05.2020 |
Present: Sh. K.P.Singh, Ld. Addl. PP for State.

Sh. Siddharth Singh, Ld. Counsel for accused-applicant

Parveen Kumar.

Fresh application for interim bail is received on e-mail
through Co-ordinator. Be checked and registéred.

This is an application for grant of interim bail on the ground
of treatment of son of the accused-applicant however, there is no medical
record / document of any kind annexed with this application. Ld. Counsel

for accused-applicant submits that he could not access his chamber and lay
| his hands on the necessary documents and that is how the same are not
filed with the application. Medical record, if any be filed within one week
with advance copy served upon the prosecution.

For report and consideration, put up on 23.05.2020.

Order be forwarded via e-mail.

ASJ (Central) THC/Delhi
11.05.2020

Scanned with CamScanner



FIR No. 282/19
PS: Kotwali |
State Vs. Sarfaraj & Ors.
11.05.2020
Present: ~ Sh. K.P.Singh, Ld. Addl. PP for State.
Sh. Ravinder Singh, Ld. Counsel for accused-applicant
‘Sarfaraj.
Fresh bail application received from Facilitation Center. Be
checked and registered. '
Ld. Counsel for accused-applicant submits that several eye
witnesses examined ‘have given inconsistent versions of the alleged

incident. Ld. Counsel seeks some time to file copies of the testimonies

sought to be relied upon in support of the pfesent application for grant of
bail. |

Issue notice to the State in the bail application. Reply be

called for next date of hearing.

For reply and arguments, put up on 20.05.2020.1

1(ral) THC/Delhi
11.05.2020

Scanned with CamScanner



FIR No. 60/20
PS: Karol Bagh
State Vs. Dalip Kumar

11.05.2020
" Present:  Sh. K.P.Singh, Ld. Addl. PP for State.

Ms. Shalu, Ld. Counsel for accused-apphcant Dahp Kumar.

This is fresh application for grant of regular bail. Be checked
and registered.

Ld. Counsel for accused-applicant submits that accused-
applicant is residént of Delhi and the bail application prefeired before the
Ld. Duty MM has been -erroneously dismissed while observing that
accused-applicant is a resident of Nepal and that the entire family of the
accused-applicant is also residing permanently in Delhi. Ld. Counséi for
accused-applicant seeks some time td furnish the local address <0f the
accused-applicant where the family of the accused—apphcant has been
residing since long Necessary details be furnished within one week with
advance copy served upon the pI'OSCCU.thII for report.

For Report and Argument, put up on 20.05.2020..

11052020

Scanned with CamScanner



FIR No. 216/14
PS: Hauz Qazi
State Vs. Afjal Ali

11.05.2020
Present: Sh. K.P.Singh, Ld. Addl. PP for State.

Sh.M.A.Quresh, Ld. Counsel for accused-applicant.

Ld. Counsel for the accused-applicant files medical record in
terms of order dated 5.5.2020 in the court today. Ld. Counsel however
submits that extra copy of the same for the State is not readily available
with him. Ld. Counsel seeks a pass over for furnishing extra copy of the

same. Put up after half an hour.

(Neelofer
AS] (Central)TH /Delhi
11.05.2020

At this stage, Ld. Counsel has furnished a copy of the medical
record to State. Report be called for in respect of the medical record alon«J
with family status.

For report and arguments, put up on 14.05.2020.

11.05.2020
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FIR No. 75/19
PS: Nabi Karim
State Vs. Shyama
11.05.2020

Present: Sh. K.P.Singh, Ld. Addl. PP for State.

Sh. Gaurav Deval, Ld. Counsel for accused-applicant Shyama.

Reply is filed. . |

It is put to Ld. Counsel that interim bail is being pressed on
what ground at which Ld. Counsel submits that the accused-applicant is a
senior citizen suffering from diabetes. | |

Report is received from the Senior medica} (')‘fficer Cehtral
Tail No.16, Mandoli in respect of the health status of the ace used apphcanl
Shyama. The inmate / patient Shyama is stated to be rucewmg regular
treatment and follow up by Jail Medicine Sr. Resident dlld hel dlabetes is
reported as controlled and blood sugar is mthm norma] rdnoe 'md
presently she is in a stable condition of health.

Interim bail can be granted only undPr ectramdmary
circumstances in cases of exceptional ex1gencxeq Quch 10 nm th\, case in
hand. The medical health condition of the accu&d-applncant though a
diabetic senior citizeb is normal,” under control and wnh 1o cau<e for
alarm. No ground is made out to grant interim ba11 to accused apphcant
Shyama and the present application for grant of interim ball is _dlblﬂlSSEd

accordingly.

ASJ (Cen ral)THC/Delhl
- 11.052020

ki)
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FIR No. 140/18
PS: DBG Road
State Vs. Yogesh @ Chonch

11.05.2020
Present:  Sh. K.P.Singh, Ld. Addl. PP for State.

Sh. Rohit Gupta, Ld. Counsel for accu.sed-applicant Yogesh

@ Chonch. |

Fresh application for interim bail is received on e-mail
through Co-ordinator. Be checked and registered.

| Reply is filed.

It is put to Ld. Counsel for accused-applicant thgt interim bail
is sought on what grounds at which Ld. Counsel for 'accused—applicant
submits that his mother is suffering from several ailments -and' is a senior
citizen unable to look after herself. When it is put to Ld. Counsel that there
are no documents annexed along with the bail application in respect of any
medical health conditioh of the mother of the accused—applicant, Ld.
Counsel for accused-applicant seeks some time to furnish requisite
documents. Documents be furnished v&ithin"ohe week with advance copy
to prosecution for Report. -

For Report and‘Consideration, put up on 23.05.2020. .

Order be forwarded via e-mail.

(Neelofer Abi Perv@en}
ASJ (Central) THC/Delhi
o 11.05.2020
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FIR No. 189/19
PS: Civil Lines
State Vs. Sanjucta Kabasi

11.05.2020

Sh. K.P.Singh, Ld. Addl. PP for State.
/506/34 IPC and 3 SC/ST Act.

garwal, 1.d.ASJ, Tis Hazari,
e SC / ST Prevention of

Present:
The chargesheet is u/s 323/451

The same be put up before Ms.Chargu Ag
Delhi, being the designated Court under th

Atrocities Act on 15.05.2020.

(Neelofer Abj
ASJ (C al)THC/Delhi
11.05.2020
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FIR No. 20/2020
PS: Karol Bagh
State Vs. Varun Goel

11.05.2020
Present: Sh. K.P.Singh, Ld. Addl. PP for State.
Sh. J.LK.Dhingra, Ld. Counsel for complainant with
complainant.
Sh.Parveen Singh, Ld. Counsel for accused-applicant Varun
Goel. |
Arguments heard. Ld. Counsel for accused-applicant has
furnished documents in support of his contention that the medical
condition of the wife of the accused-applicant in the advanced stage of
pregnancy is not good and she has been advised to be admitted in the
| hbspital. Copy of the documents filed in the court today is handed over to
Ld. APP. e
IO to verify telephonically from the hospit,al concérhed and
file report in respect of the documents filed today partiéulafly _és to
whether the wife of the accused-applicant has been advised to bé admitted
in the hospltal |
The bail apphcatlon is being opposed on behalf of the
complainant on the ground that after registration of the FIR, there have
been several attempts made by the accused-applicant to ‘threaten and
intimidate the complainant to withdraw the case and in respect thereot

DDRs have been recorded in the concerned police station Wthh uonrenuon |
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is refuted by Ld. Counsel for the accused-applicant.

For Report and Consideration, put up on 13.05.2020.
A

(Neelotgc\rx Perveen)
ASJ (Central) THC/Delhi
11.05.2020
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FIR No. 255/19

PS: Prasad Nagar

U/S:-420/406/120B IPC

State Vs. 1.Shubham Dubey
2. Amresh Mishra

11.05.2020
Present: Sh. K.P.Singh, Ld. Addl. PP for State.
None for accused / applicants. -
Matter was referred to Mediation vide the order dated
13.03.2020 and is returned as not settled on 21.03.2020. There was an
interim protection granted to the applicants under the order dated
13.03.2020 restraining the execution of the coercive process isstléd by the
Ld. M.M.against the applicants. As the regular working of the court stands
suspended pursuant to the lockdown in the wake of the Novel COVID-19
pandemic the interim directions issued vide order dated 13.03.2020 are
extended till the next date of hearing.

Put up on 18.05.2020 for consideration.

AST (Cefitrai) 'HC/Delhi
' 11.05.2020
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FIR No. 78/18
PS: Maurice Nagar
State Vs. Bhola @ Sunil

11.05.2020

Present: Sh. K.P.Singh, Ld. Addl. PP for State.
None for accused-applicant.

Fresh application for interim bail is received. Be checked and

registered.

Reply is filed.

The application is captioned as an application for grant of bail
or grant of interim bail. No urgency / exigency / exceptional circumstance
is raised as ground for interim bail. Ld. APP submits that the case of the
accused-applicant does not fulfill any of the criteria laid down for grant of
interim bail in the wake of outbreak of Covid-19 issued by the Hon'ble
High Court of Delhi to decongest the jail in Delhi.

There is no appearance for the accused. In the interest of

justice, put up for arguments on 22.05.2020.

11.05.2020
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" FIR No. 02/2014
PS: Jama Masjid
State Vs. Adnan Hussain

11.05.2020

Present: Sh. K.P.Singh, L.d. Addl. PP for State.

Sh. Asghar Khan, Ld. Counsel for accused-applicant Adnan
Hussain.

Hearing has been conducted through videoconferencing using
Webex Portal.

After addressing at considerable length, Ld. Counsel. seeks
some time to file all the documents that he intends to rely on from the
record as well as pertaining to illness of his sister. Needful be done within
10 days from today with advance copy served upon the prosecuﬁon for
report. _

For Reply and arguments, put up on 28.05.2020,

Order be forwarded via e-mail.

11.05.2020
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FIR No. 101/11 .
PS: Nabi Karim
State Vs. Seema Malhotra

11.05.2020
‘Present:  Sh. K.P.Singh, Ld. Addl. PP for State.

Sh. Ld. Counsel for accused-applicant.

Hearing has been conducted through Videoconférencing using
Webex Portal.

Report is not received of the Superintendent District dail
Panipat. Ld. APP submits that police file is also not received. -

Ld. Counsel for accused-applicant submits that the 10 was

-+ directed to file copy of the bail order in respect of the co-accused and that

report had also been called for from the Medical Super'ntcndf'nt DlSLﬂCL

Jail Panipat in respect of the medlcal health condition of the aucused—
applicant. . .

It emerges that the accused—applicaqt ,\earlier’ grantéci bail m
the year 2012 but thereafter she misused the concession and absented
herself. | _‘ |

After addressing arguments _on the apphcatlon fo1 bOlIlutllTlc,,
Ld. Counsel for the accused-applicant submits that today itsell he has been
forwarded an e-mail containing report of “the Medical Supermtenaent
District Jail Panipat to the effect that due to Cov1d—19 MRI facmty cannot
be made available to the accused-applicant despite the tar‘t tnat MRI h'lS

been directed by the doctor concerned for treatment of the Health cnndmon :
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-of the accused-applicant.
Report had earlier been called for in respect of medicél health

condition of the accused-applicant from Medical Superintendent, District
Jail Panipat. Surprisingly, it is Ld. Counsel for the accused who is
receiving the reports but the reports are not being filed in the court. The
Co-ordinator shall duly forward todays' order to the Superintendent
District Jail Panipat. Superintendent District Jail Panipat is directed to file
report in respect of medical health condition of the accused-applicant and
as to whether all the tests and treatment is being made available to the
accused-applicant in custody on or before next date of hearing on e-mail at
the official ID of the Co-ordinator in respect of the contention raised.

For report, put up on 15.05.2020.

Ld. Counsel for accused-applicant submits that he has the e-
mail ID of Sﬁperintendent District Jail Panipat and he shall forward the

same to the Co-ordinator today itself on e-mail.

Order be forwarded via e-mail.

11.05.2020
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FIR No. 37/20
PS: Burari
State Vs. Abhishek

11.05.2020 |
Present:  Sh. K.P.Singh, Ld. Addl. PP for State.

None for accused—applicant.

Fresh application for regular bail is received on e-mail
through Co-ordinator. Be checked and registered. _
1d. APP submits that the IO is not present.and the reply has
not been received. | ‘
| Reply be filed on or before next date of hearing.
For consideration, put up on 22.05.2020. -

Order be forwarded via e-mail.

ASJ (Centfal) THC/Delhi:
11.05.2020
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FIR No. 266/14
PS: Chandni Mahal
State Vs. Fareed Ahmed

11.05.2020
Present: Sh. K.P.Singh, Ld. Addl. PP for State.
Ld. Counsel for accused-applicant Fareed Ahmed.

Arguments heard frc M}

1d. APP seeks some time t0 furnish ]udlclzﬂ pronounce*npnts

Ld. Counsel for non-applicant accused secks some time to file written

submissions alongwith judicial pronouncements, if any

Fo /\cons1derat10n, put up on 14.05.2020 as per reque%t of Ld.

Counsel.

(Neelofer A -
ASJ ( enfral)lHC/De}hJ_
11.05. 2020
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FIR No. 195/19
PS: Kamla Market
State Vs. Salman |

11.05.2020 |
Present:  Sh. K.P.Singh, Ld. Addl. PP for State.

None for accused-applicant Salman.
It is informed by the Co-ordinator that link could not be

established with the Ld. Counsel for accused-applicant for a Webex

meeting.
Reply is received. | o
In view thereof, for argument, put up on 29.05.2020.

Order to be forwarded on e-mail.

(Neelofer

lofer Abid Perveen)
AS]J (Ceftral)THC/Delhi

11.05.2020
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FIR No. 266/14
PS: Chandnij Mahal
State Vs, Fareed Ahmed

11.05.2020

Present: Sh. K.P.Singh, Ld. Addl. PP for State.

Ld. Counsel for accused-applicant Fareed Ahmed.

Arguments heard fie M),.g_

1d. APP seeks some time to furnish judicial pronouncements.
Ld. Counsel for non-applicant accused seeks some time to file written
submissions alongwith judicial pronouncements, if any.

Fo /E:onsidera/gi?):l, put up on 14.05.2020 as per request of Ld.

Counsel.

™

(Neelofer ‘
ASJ (Central)THC/Delhi
11.05.2020
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FIR No. Not known
PS: Civil Lines
State Vs. Krishan

11.05.2020
Present: Sh. K.P.Singh, Ld. Addl. PP for State.
Sh. S.P.Sharma, Ld. Counsel for accused-applicant Krishan.
Fresh application for anticipatory bail is received on e-mail.
Be checked and registered. |
Ld. APP submits that IO is not present and reply is not
received. Ld. Counsel for the accused-applicant submits that as the reply 18
not filed, matter may be heard on the adjourned date. Reply be called for.
For arguments, put up on 26.05.2020 at request of Ld.

Counsel for accused-applicant. g

(Neelofer Abida

11.05.2020
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FIR No. 77/20
PS: Nabi Karim
State Vs. Rahul

11.05.2020

Present: Sh. K.P.Singh, Ld. Addl. PP for State.
Sh. Ranjan Khatumaria, Ld. Counsel for accused-applicant
Rahul.
Reply is filed.

Arguments heard. For orders, put up at 4 p.m.

(Neelofer Abj erveen)
ASJ (Central) THC/Delhi
11.05.2020

Order
This is an application for grant of anticipatory bail on behalf

of accused-applicant Rahul in case FIR NO.77/20.

It emerges that present application for anticipatory bail came
up for hearing on 21.03.2020 after securing the presence of the prosecutrix
appearing in person and also represented by the Counsel, when interim
protection was granted to the accused-applicant with direction to join
investigation. Directions were issued to the IO to verify the documents
submitted by the applicant pertaining to the marriage certificate and
photographs of marriage. ‘

Reply has been filed of the I0. Ld. APP submits that it has
been verified that the marriage of the accused-applicant along with the

prosecutrix was solemnised and the certificate issued by the Pandit in this

N
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regard was found to be correct, The contents of the FIR would also reveal

that as per the prosecutrix, she was taken by the accused to the court

premises for purposes of solemnization of marriage and that she was co-
habiting with the accused-applicant at the house of the accused-applicant
along with the other family members of the accused-applicant under the

impression that she was his legally wedded wife. She grew suspicious as

proof of marriage by way of certificate and photographs was not provided
to her despite repeated requests. The prosecutrix was living with the
accused-applicant as his wife under the impression that she was his legally
wedded wife but subsequently nursed some grievance and suspicion as to
whether their marriage has been performed in accordance with law or not.
The accused during the period that the accused was directed to join the
investigation has furnished certificate of marriage and photographs of
marriage to the IO. The certificate of marriage and photographs. of
marriage have been found to be genuine.

Taking into consideration the totality of the facts and
circumstances and particularly as the certificate of marriage and
photographs of the marriage as per the investigation conducted so far have
been found genuine, the application for grant of anticipatory bail is

-allowed and it is ordered that in the event of his arrest in the present case,
the accused-applicant be released on bail upon furnishing bonds to the

satisfaction of the IO.

ASJ(Central)THC/Delhi
11.05.2020
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FIR No. 12/20

PS: Kashmeri Gate Metro

State Vs. Amir @ Abid

11.05.2020

Present: Sh. K.P.Singh, Ld. Addl. PP for State.

None for the accused-applicant.

This is an application for grant of regular bail u/s 439 Cr.P.C.
on behalf of accused Amir @ Abid in case FIR NO.12/20.

I have gone through the contents of the bail application and
the copy of the FIR filed along with besides the order passed by Ld. Trial
Court. It emerges that the FIR against the accused-applicant is registered
for the commission of offences u/s 379/411 IPC, the prescribed
punishment for the said offences being below 7 years imprisonment, the
case of the accused-applicant would therefore satisfy the criterion laid
down by Hon'ble the High Court of Delhi issued in the wake of COVID-
19 dated 23.03.2020 under the guidelines framed for decongestion of
prisons in Delhi for grant of 45 days interim bail to Under trial prisoners
facing trial for commission of offences punishable with imprisonment less
than / up to 7 years. Though the ground is not raised in the application
however, the court is bound by the guidelines issued from time to time by
Hon'ble the Delhi High Court in the wake of outbreak of Covid-19 to
facilitate the decongestion of jails and in pﬁrsuance thereto, the accused-

applicant is ordered to be released on interim bail of 45 days upon

furnishing personal bond in the sum of Rs.20,000/- to the satisfaction

ks
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FIR No. 348/18
PS: Nabi Karim
State Vs. Arjun @ Prem

11.05.2020

Present: Sh. K.P.Singh, Ld. Addl. PP for State.
Sh. Navin Gaur, Ld. Counsel for accused-applicant Arjun @
Prem. |

Fresh application for regular bail is received. Be checked and
registered. | |

Reply is filed. Ld. Counsel for accused-applicant submits that
the co-accused has been granted bail and that the injured has turnedv
hostile. The copy of the testimony of the injured w1tn\,ss stated to have
turned hostile is however not annexed alongwﬂh the apphcatwu at Wthh
Ld. Counsel for accused-applicant submits that the main maiter is pending -
in the court of Ms.Charu Aggarwal, Ld. ASJ, Delhi and that fhe presénf
bail application may therefore be adjourned for 15.05.2_02(;? on which date
the Ld.ASJ is notified to be on duty. _ | | | i

As prayed for, for consideration, put up. on 15 05 ?020

fNeeloé\ AbidzAPerveen)
L’DPllu

ASJ (Cepra
C 11.05.2020
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Criminal Rev.

FIR No. 148/19

PS: Rajinder Nagar

State Vs. Sanjay Uppal

11.05.2020

Present: Sh. K.P.Singh, Ld. Addl. PP for St:*..
None for the applicant.

In the interest of justice, put up on 08.06.2€2).for arguments.

(Necioize Adsidh Perveen)
i (Zentrai)THC/Delhi
11.05.2020
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FIR No. 94/19
PS: Darya Ganj
State Vs. Mohd. Shahbaaz

11.05.2020 _
Present:  Sh. K.P.Singh, Ld. Addl. PP for State,

Sh. Devender Hora, Ld. Counsel for éccused-applic-gnt; ‘

This is an application for grant of interim bail u/s 43«9 CrP.C
on behalf of accused Mohd. Shahbaaz in case FIR No.94/19. [

Ld. Counsel for the accused-applicant submits that- the mother
of the petitioner has been livihg separately in Delhi alpng with her.13 years
old daughter and a juvenile boy and is severally ill and-ié_suffe;?ing ‘frpm
nausea and fever and due to arthritis and kne.e;,problems, u~:abletofollow
her treatment and isltrapped in her home in the preyeiling Sxtlldtl()]] ariS?rlg
out of Covid-19 with her minor children. o \. . D |

Report was called for in respect of thc memce] dm umenrs
filed in the application. It is submitted by the La APP ‘ha. tuf mufher uf
the accused- applicant had lastly visited Aruna Asaf M hmp;‘q} as an
OPD patient for her arthritis and left knee treatment on 0(‘ ')”* ZOZO aI'ld the
ENT Department of the hospital agam as OPD pauent on 1’/ 03. 20’70 and |
is receiving treatment since November 2019. ,

The accused is arrested in the present case FIF’ or 20 11 2019
and is in custody since then. It emerges that his mother 1s a eh* OﬂlL patlent
of arthritis and is availing treatment for the same smce November 2')1"

durmg the period that the accused-applicant has bec,n mcarc'crfttea lhe

e
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mother of the accused-applicant is receiving treatment as an OPD patient
and has not been advised hospitalization in any of the visits. Interim bail
can be granted only under exceptional circumstances in cases of extreme
exigencies where personal presence of the accused-applicant Is
indispensable. As the mother of the accused-e_l_pplicant is availing of the
treatment as an OPD patient and has not been advised hospitalization,
there is no such exceptional circumstance warranting release of the

accused-applicant on interim bail. Application is accordingly dismissed.

Scanned with CamScanner




FIR No. 772/15
PS: Timar Pur

State Vs. Shanker Dass (Sunil)
11.05.2020

Present:  Sh. K.P.Singh, Ld. AddL. PP for State.

Sh.Anant Mishra, Ld. Counsel for accused-applicant Shanker

Dass (Sunil). |

Fresh application for interim bail received on e-mail through
Co-ordinator. |

Hearing has been conducted thrdﬁgh videoconferencing using
Webex Portal. |

Ld. APP submits that reply in this case has also been received
on e-mail. |

This is an application for grant of interim bail on behalf of
accused-applicant Shanker Dass (Sunil) in case FIR NO.772/15 on the
ground of death of the mother of the accused-applicant. Ld. Counsel for
the accused-applicant submits that the mother of the accused applicant
unfortunately passed away on 29.04.2020 and earlier ‘also, an application
for interim bail to enable the accused-applicant to perform the 13 days
rituals on the death of the mother of the accused-applicant was preferred
which was dismissed as withdrawn on 02.05.2020. It is put to the Ld.
Counsel as to how he has filed the successive apphcat1on for interim ball
‘on the same ground at which Ld. Counsel submits that the prevroue barl
application was not pressed on merits and was dlsmlssed as withdrawn as

the wife of the accused-applicant was not in a position to afford the legal

bt
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fees of the Counsel representing. The factum of death of mother of | the L L

accused-applicant on 29.04.2020 stands verified. It is also verified t‘hat'fr.‘e

except the wife and the minor child of the accused-applicant there is‘ no
.other family member as the accused-applicant had lost his father earlier.
The presence of the accused-applicant to perform the thirteen déy pooja
and ceremonies is therefore rendered indispensable in such circumstances,
it being a case of exceptional hardshil;%nterim bail 5 days is granted to
the accused-applicant upon furnishing personal bond in the sum of
Rs.50,000/- to the satisfaction of Jail Superintendent and subject to thé
condition that the accused-applicant shall furnish his mobile phone
number to the 10 and shall ensure that the moblle phone is ,k'e_pt
activated at all time and shall not leave the area of the NCT Delhi
without prior intimation to the IO and also that he shall not at any
point and time come within a radius of one kilometer of the residence

of the victim.

Copy of the order to be 'forwarded to the Jail

Superintendent concerned for compliance.

11.05.2020
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FIR No. 84/19
PS: LP.Estate
| State Vs. Bhupinder Singh
11.05.2020
Present: Sh. K.P.Singh, Ld. Addl. PP for State.
Sh.Pradeep Sharma.l.d. Counsel for accused-appiicant
Bhupinder Singh.
Sh.Sanjay Rathi,L.d. Counsel for coﬁ:plajnmt. 4
Ld. Counsel for the accused-apflicaat submr:s that matter
requires consideration at length and that Sh. Satish Kumar. La. ASJ-OQ,
Central, Tis Hazari Courts, Delhi has granted interim protections zfter
hearing the parties in respect of other co—accused and thereforc ‘the matter
may be listed for hearing before Sh. Satish Kumar Ld ASJ 07 Central,

~

Tis Hazari Courts, Delhi fe< bmosmpo B
Ld. Counsel for the complainant on the othcr hand w.omendeu
that the applications filed on behalf of the other co-—accused are coming up
for hearing on 22.05.2020 and that the present appucatlw may thers for'
be also listed on the said date along with the said apphcauom and that the :
matter is being listed for - every oth%day causing grave incony f‘ﬂlcﬂuﬂ to
the complainant side also as every day the complam( it 1 in the court
despite the Covid-19 Pandemic. _ o
This prayer of the Ld. Counsel for the complamant IN objeued
to by the Ld. Counsel for the accused-applicant on the o our:d that interim
protections have been granted in the said applications avd .reports 'émfe

w

N
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been called for and this is an application for grant of regular bail on the

merits of the case of the prosecution against the accused on entirely

independent footing and grounds and in case the present application tor
regular bail is ordered to be tagged along with the said applications for
anticipatory bail, it would continue to be listed as tagged along with the
said applications thereby prejudicing the accused-applicant who 18 in
custody whereas the other co- _accused are enjoying interim protgctions.

The Ld. Counsels are unable to agree on any date convement
to both of them. It emerges that arguments were heard in detail by-
Sh.Naveen Kumar Kashyap, Ld.ASJ-04, Tis Hazari Court Delln on
06.05.2020 when the matter was reserved for order / darlﬁcatlon

In view thereof to facilitate the dlsposal of the prcscnt baﬂ
application as Sh.Naveen Kumar Kashyap, Ld ASJ- 04 I‘h Hazan Court
Delhi has heard the matter at considerable length, who is notified to be

holding court next on 16.05.2020.' |
Put up on 16.05.2020 for arguments.

11.05.2020
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FIR No. 01/19
PS: Subzi Mandi Railway Station
State Vs. Pankaj Rohilla @ Chottee

11.05.2020 -

Present: Sh. K P.Singh, Ld. Addl. PP for State.

Ld. Counsel for accused-applicant Pankaj Rolulla |

This is an application for grant of interim bail u/s 439 Cr.P.C
on behalf of accused Pankaj Rohilla in case FIR No.01/19.

Ld. Counsel for the accused-applicant submits rhat accused
was in JC since 21.06.2019 and that the accused apphcant is suffering
from AIDS and cancer that has progressed to at the th1rd stage and that he
may be released on interim bail as per the guidelines o_f WHO as both the
conditions are life threatening rendering him Asusceptiblc to ‘C_ovi_d--19
infection in custody. | |

| Hearci.

Report is received from the Deputy Superinteﬁéﬁt f"emrai
Jail NO.10 to the effﬁfct that accused-applicant was dlag*losed as a case of
“Non- Hodgkm”, mphona in the year 2016 and his treatment for the same
was completed 1nLtane year 2017 and that he was also dlagnosed as a case of
“PLHA (HIV pat1en€)MfS on the treatment for the last 10 years for the

N
same .

In the wake of the outbreak of Covid-19 Pandemic, Hon'ble the High
Court of Delhi has issued guidelines for the release of Under trial prisoners

on interim bail in order to decongest the prisons and fresh caiegory of

N
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prisoner who can be released on interim bail was determined on
13.04.2020 further relaxing the criterion for grant of 45 days of interim ‘
bail in respect of those prisoners / UTPs who are suffering from HIV,
Cancer along with other life threatening diseases and the case of the
accused-applicant is covered under the guidelines laid down in the minutes
of the meeting of the High Powered Committee of Hon'ble the High Couft
of Delhi dated 13.04.2020 and in view therefore, the accused-applicant is
ordered to be released .on bail upon furnishing. p_ersonal bond in the

sum of Rs.10,000/- to the satisfaction of the Jail Sﬁperintendent.

N

(Neelofer AbidaAe een)
ASJ (Central)THC/Delhi
11.05.2020
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FIR No. 277/19
'PS: Paharganj
State Vs. Brij Mohan @ Vishal

11.05.2020
Present: Sh. K.P.Singh, Ld. Addl. PP for \tate
Ld. Counsel for accused-applicant BI’I_] \'Iohan @ Vishal.
Arguments heard. For orders, put up at 4 p.m. ‘
(Nealofer Apbt APerveen)

AST \Ceu.ml)T'LI(‘/De‘b‘
11.05.2020

Order , :
This is an application for grant of 1nter1m © ail- on bel_‘lalf of

accused-applicant Brij Mohan in case FIR NO 277/19 U’% 37 6IPC and
Section 6, 8 and 12 POCSO Act.

Ld. Counsel for the accused- apphcant subnme, ulat 1be fatﬂer _"
of the accused- appllcant is suffering from r)eurolog.\ dl elso er mld 1s
receiving treatment for the psychiatric disorder and that dLe to the s'une,
he often goes out of the house without intimation Wandeflr‘}, all[llPSS]V and.
the wife of the accused-applicant due to thc Covid sltuatlm fi ndg%verv
difficult to manage the ailment of the father of the accmed appheanf d‘ld is
not in a position to run after him time and again leaving their minor
children unattended. o N o s

The medical documents annexed almg vm ! tbe af)éi‘eanoﬁ 1e
respect of ailment of the father are verified howevel 11 lo Lcntended by the

Ld. APP that the father of the accused-appllcant is re cuvm r t

wﬂ%
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OPD patient and therefore there is no such extréofdinarsl:vci'r.cum:sit'ehee
requiring for the personal presence of the accused-applicant. o

Heard. The medical documents annexed W1th the application
do not indicate any immediate hospltahzatlon of the father of the. accused—
applicantjn view of the national lockdown entoreed in De1h1 the pubhc ati
large has been adv1sed to stay at home and an yone roa*nmo pubhcly is
being intercepted also by the law enforces. Interim bail can be granted only
under exceptional circumstances in cases of extreme ex1genc1es where
personal presence of the accused-applicant is 1nd1spensab1e Such is not the

case in hand. No ground is made out to grant mtenm bail to accused—

applicant and the present application is dlsmlssed gecmdmgly. .

(Neelofer Ab'l ;
ASJ (Cen 1a1)THC/Delh1' -
. 11.05.2020 ‘
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FIR No. 136376/16
PS: Timarpur
State Vs. Shiv Kumari

11.05.2020
Present:’ - Sh.K.P. Singh, Ld. Addl PP for State.
Sh.S.N.Shukla, Ld. LAC for accused applicant Shiv Kumari.

Ld. Counsel submits that the apphcauon is for grart of
regular bail however on the basis of the contents thereof th_e same may be
| treated as an application for grant of interim bail.

It is ordered accordingly. ' _

Report is not received. Ld. APP subrmts that address peréains
to Chhatlsgarsh and therefore, status of the mmm chﬂd and famny could
not be verified due to nat10na1 lockdown in the wal\e of ourbreal\ of
COVID-19. | TR

Report be filed on or before 29 GS 2020 in res pc«,t ot Lhe A

averments made in Para 5 of the application.

(Neelofeu Ab]da_ > ,.‘vc' n
- ASJ (Ccn HCTDelhi
R 1“1-.05;20,‘()_ |
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FIR No. 122/19
PS: Crime Branch
State Vs. Triveni Kumar

11.05.2020
Present: Sh. K.P.Singh, Ld. Addl. PP for State.

Ld. Counsel for the accused-applicant Suraj Yadav.

Fresh application for interim bail is received. Be chec'ked and
registered.

Ld. Counsel for the accused-applicant submits that the wife of
the accused-applicant is due for treatment in respect of. stomach / liver
ailment but due to lack of funds she is unable to avail medical faei.lity.;Ld.
Counsel for accused-applicant submits that infact wife of. the accused-
applicant is required to be hospitalized however as there is no male
membe1 to get her admitted in the hospital she is not able to take the
necessary treatment.

Reply of the IO has been received on Whatsapp

As per report of the 10, wife of the accused apphcant v151ted
OPD Department of Surbhi hospital, Sector 45 N01da on 5.1 2020 'md was
advised certain tests and ultra sound. Thereafter, on 15 01 ’)020 she agaln
visited the hospital and as reported by the doctor, she has 1mp1oved
symptomatically. The documents annexed along with the appheatlon also
indicate that on 05.01.2020, hospitalization was 'advised if fever does not
subside and on 11.01.2020 the patient was feund-t() he 'symptom_atieally

better.

ﬁﬂ«
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In such facts and circumstances as the condition of the wife of‘
the accused-applicant has improved and wife of the accused-applicant has
not been advised hospitalization, there is no such exceptional hardship set
up as to warrant the grant of the extraordmary remedy of interim bail.

Accordingly, ball application of accused- appllcant SuraJ Yadav is

dismissed.

B
(Neelofer Abi erveen)
ASIJ (Central)THC/Delm
11.05. 2020
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FIR No. 53/20
PS: Paharganj
State Vs. Sukhwinder Singh

11.05.2020

Present: Sh. K.P.Singh, Ld. Addl. PP for State.

Sh.Manu Sisodia, Ld. Counsel for the accused-applicant.

Prosecutrix in person (present through videoeonferencing).

Ltl. Counsel for the accused-applicant contends that tlle
accused-applicant is alleged to have entered into physical relations with
the prosecutrix on the false promise of marrying her hoWever, the
allegations fall flat and no offence is made out as alleged against the
accused-applicant as it is the own case of the prosecutrix that the accused
and the prosecutnx were engaged to be married however, there were
certain subsequent developments due to which alliance. could not come
through. The engagement ceremony was performed with the blessing and
in the presence of relatives and family members.t)f both the sides and not
clandestinely. That it is the essential 1ngred1ent that at the t1me that the
physical relationships were establ1shed it is alleged that acc‘usea apphcant
had no intention of marrying the prosecutrix and that the promise to marry
was false all along. There is no such intention alleged on the part of the
accused-applicant and the physical intimacy developed was consensual
and at no point the accused-applicant had made any éttentpt te exploit the
prosecutrix. Ld. Counsel for the accused-applicant had relieti upon the

judgment of Hon'ble Supreme Court of India I.e. bail application 2916 Dr.

&
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Ravi Prakash Verma v. State and Pramod Suryabhan Pawar v. The State of o

Maharashtra and Ors., Criminal Appeal NO.1165 (arising out of SLP (Crl ) .
NO.2712 of 2019 decided on 21.08.2019.

Bail application is being opposed by the State as well as the
prosecutrix heard through videoconferencing: It is alleged by the
prosecutrix that the accused never intended to marry hér and though it is
correct that engagement ceremony was performed however, the accused-
applicant for reasons best known to him did not come forward to marry her
and had spoiled her life as her father is not alive and taking advantage of
her family situation, she has been exploited by the accused on the false
pretext of the marriage.

" have heard the rival contentions and gone through the
judgments relied upon by the Ld. Counsel for the accused apphcant |
Without commenting in any manner on the merits of the case of the
prosecution and taking into consideration that it is the own case _of the -
prosecution that the parties were engaged to be married and engagémcnt
ceremony involving family members and relatives was also performed éﬂd
as the prosecutrix is resident of State of Punjab and acqused—applicant of
Delhi, in the totality of the facts and circumstances, regular | li,ail is
granted to accused Sukhwinder Singh in the present case FIR upon his

furnishing personal bond in the sum of Rs.50,000/- before the Jail

Superintendent to his satisfaction and subject to the condition that the
accused-applicant shall not in any manner. tamper with the evidence

intimidate or influence the prosecutrix or make any contact with her

o\\%'
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AS]J (Central)THC/Delhi
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FIR No. 263/19
PS: Crime Branch
State Vs. Vipin Sharma
11.05.2020
Present: Sh. K.P.Singh, Ld. Addl. PP for State.
None for accused-applicant Amit Kumar.
Fresh application for interim bail is received on e-mail
through Co-ordinator. Be checked and registered.
Issue notice in the application to the State.
Medical record be verified along with family status.

For report and consideration, put up on 19.05.2020.

(Neelofer Abiex erveen)
ASJ (Central)THC/Delhi
11.05.2020

At this stage, Sh. R.K.Sharma, Ld. Counsel for accused-
applicant appeared and seeks listing of the matter for tomorrow on the
ground that father of the accused-applicant suffered ;d'haemorrége and it is
a matter of grave urgency. | | |

I have gone through the record. It emerges that the father of
the accused-applicant stood discharged on 09.03.2020.-_ ‘No ground is

therefore made out to pre-pone the date of hearing. Put up on 19.05.2020.

LN

(Neelofer Abj erveen)
ASJ (Central)THC/Delhi
11.05.\2020 ~
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FIR No. 148/19
PS: Rajinder Nagar
State Vs. Deepak Anand
11.05.2020
Present: Sh. K.P.Singh, Ld. Addl. PP for State
Complalnant Sanjay Uppal in person along w1th Sh.Vichal.
Sh.Arvind Kumar Shukla, Ld. Counsel for aCeusnd apphcant
Ld. Counsel for the accused-apphcant subrmt_s__ that pos s1b111ty
of settlement was explored between the parties and that tne settlement has
been arrived. at resolving the dlspute amlcably and the terms of se ernen't
are reduced in writing by way of settlementaf deed execuied on 11.5.2020
copy of which is filed on record in the cou1t today, becumg slanatures of |
the complainant Sanjay Uppal and Ms.Preeti, one of t e Co ar‘cased
besides that of accused-applicant Deepak Anand Ld Counsel subrmts that
infact there are 7 accused persons in the present case, r{R 'mt of Wlnch
settlements were amved involving two of the CO- accused Rohlt Anand and
Payal Anand, on the basis of which regular baﬂs were 0ranted fo tnvm 'md
that infact chargesheet is presented qua the two accased par ty to he
present suit namely Deepak Anand and Preeu Anand only though 7
persons were named i in the FIR and that under the present sc,ttlement it has
been agreed that quashing petition shall be preferred in respeet of the
proceedings arising out of the present FIR. In pursuance of the settleme 3
an amount of Rs. 5 Lacs by way of demand d1 aft has also been handed

over by the accused to the complamant
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Arguments heard. Put up for orders at 4 p.m.

ASJ (Centfal) THC/Delhi
11.05.2020

At 4 p.m.
Order

This is an application for grant of regular bail on behalf of
accused-applicant Deepak Anand in case FIR NO.148/19. |

It is contended by the accused—appﬁcant that he is in custody
since 21.09.2019 and that the allegations against the accused-applicant are
that he fradulently sold his property on false representatron of clear tltle
that the dispute is purely civil in nature and has since been amicably
resolved between the parties and a settlement has been arrived at by way of
deed of settlement dated 11.05.2020 in pursuanoe whereof, pnyment hers
also been made by the accused-applicant to the complainant. That the co-

* accused are on bail and that the accused—applioant has clean ante'oodent{s_.
Ld. APP on the other-hand submits that the accuséd—zrppliéant had sold of
the property mortgaged with the bank to the oom__plainant égarnsr
consideration misrepresenting about the title and concealing fhe facr of
mortgage and that infact accused-applicant has defrauded the bank also
and investigation is being conducted by Jomlng the concerned offrclals of
the bank and that the co-accused granted bail had acted only as medlators
whereas accused-applicant is the owner of the property in drspute

I have heard the Ld. Counsel for the accused-apphcant the ‘

- complainant and the Ld. APP for the State. '
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Tt is the case of the prosecution against the accused-applicant
 he had executed sale deed in favour of the complainant in respect of
operty bearing 10.29/1, First floor, Old Rajinder Nagar, Delhi in favour
‘ the complainant and his brother for a total sale consideration amount of
.1 Crore 20 Lacs and had subsequently taken the said property on rent
rom them however the said property was already lying mortgaged with -
the bank against an outstanding loan liability of over Rs.67 lacs in
pursuance to which the Punjab and Sind Bank sealed the property in
question and took the same in possession. After joining the concerned

officials of the Punjab & Sind Bank, it came in light that the original sale
deed was lying deposited with the said bank. The same property was also
mortgaged with Central Bank of India for a loan amount of Rs.60 Lacs by
preparing another set of original sale deed. Though the Punjab & Sind
Bank has initiated recovery proceedings before the DRT in respect of the
mortgage however, as per the reply filed of the 10 what is evident is a well
concerted method adopted by the accused to defraud the bank after forging
sale deeds in respect of the same property and fumishing original deeds fbr
availing successivelg loans from dlfferent banks in respect of the same
property. The accused-applicant hag bettled the dispute with the
complainant to whom he had sold the same property lying mortgaged as is
revealed in the investigation till date with two separate banks. However,

the sinister modus operandi adopted. of forging documents and availing

loans and selling the property, the desperate mechanization adopted to

defraud financial institutions as also the complainant does not warrant for

Q
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e concession of bail even in the face of the settlement deed arrived at

complainant and the accused. The case of the accused-

. Co-
milar footing as the accusedWH%s already

nly acted as mediators to the transaction

etween the
applicant is not on s

Jpeen granted bail as they had o

whereas the accused-applicants are the owners of the said property actively

engaged in the perpetration of the fraud. Application for grant of regular

No.148/19 is accordingly

L]

bail of accused Deepak Anand in case FIR

dismissed.
(Neelofer {daPerveen)
AS] (Central)THC/Delhi
11.05.2020
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FIR No. 292/14

PS: Rajinder Nagar
State Vs. Pooja
11.05.2020

Present:  Sh. K.P.Singh, Ld. Addl. PP for Stare along with I0.

Sh.S.N.Shukla, Ld. LAC for accused-?applicant Pooja.

Ld. Counsel submits that the apphcauon is for grant of regilar
bail however on the basis of the contents thereof the sanme rr*ay be treat d
as an application for grant of interim bail on the ground of a:ute bardshrp
and adversity to the family of the accused-appucm‘t -cr:-nslstmg of two
minor children as both the husband and wife / faih.,1 ané rr'\”rer are in
custody in connection with the present case FIR and t' 1(‘.“"" 1“' no one o 100
after the minor children. Ld. Counsel further .,uo!mt, - lh.“ acc,use.e—
applicant on several previous occasions had been gxantfd 1ute"1m baul fo

look after the minor children and had always sunendered in to‘ms llrereo]L

and that her conduct in jail has always been very good

F
£ it

Reply is filed.

b miend

RECR L) P &

Ld. APP submits that though 1t is come:-dr"al l}’rt aceusefl—
applicant has two minor chlldren however as per vel‘ﬁeatmn done bv the
police, accused-applicant has one minor son Who at the L'rue 0‘ w;str.-uop

of the FIR was merely six months old and it is under sue b (lle“n‘ltcm-.-a

~

that for the care of the infant interim bail were orautt d o tnef accused-
applicant on previous occasions. Ld. Counsul for aeLus sed-a .,pphcam

submits that as per his information as the casc 1., recelveci mrougp DLSA
accused applicant has two minor children somewheru in 1he axe of 1_. I
4 Ak b ] ¥ "

N
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has also been verified that the minor child is re51dmo W1th hlS uncle and
orandmother in Delhi.

Some leverage has to be given so far as the conte-ntioﬁ based upon
information received from jail of the Ld. DLSA Counsel is concerned in
respect of the number of children of the accuspd-apphcant and I shah go
by the verification report of the police that the accused—apph\,ant is mother
of one minor child who was in the age bracket of 6 mO”thS at the time of
the arrest of the accused-applicant in the year 2014 and by that eSUmate
the minor child of the accused-applicant must be in the aoe bracket of 6
and half years. Taking into con51derat10n the totahty ol the facts and
circumstances and as the accused-applicant was earlier granted mtenm baﬂ
and she has not misused the concession ever and the youncr age of the Chhd

of the accused-applicant, interim bail of 30 days is orantei to th\, accused—
applicant upon furnishing personal bond in the sum of Rs 70 000/- tc
the satisfaction of Jail Superintendent and S_E;ect to the condition
that the accused-applicant shall furnish %.mobile plg"gné number to
the IO and shall ensure that the mobile phone is képt activated at all
time and shall not leave the area of the NCT Delhi without prior

intimation to the IO.

Copy of the order to be . forwarded to -the’ "Jéit '

Superintendent concerned for compliance. -
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